FORM A

PUBLIC ANNOUNCEMENT ‘QuTSH SIpieniny
{Under Regulation 6 of the insolvency and Bankruptcy Board of India By Gemps P wpguh Pord Poow anflsd, (sjl ’
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016) Beordasifl foy pegpopsd) goptes aifisd 2016, g SH6s &)
FOR THE ATTENTION OF THE CREDITORS OF "WS. CANDID INDUSTRIES LIMITED" 45 sk enpiiuagacias saiiips
1/S. CANDID INDUSTRIES LIMITED op&dils_eluyriac
RELEVANT PARTICULARS 1. | aL&Qupy anjiBunGyl Fpeveni CANDID INDUSTRIES LIMITED
1. | Name of Corperate Debtor CANDID INDUSTRIES LIMITED 2 | sLeGup smoGordyl s 19.08.1991
2. | Date of incomporation of Corporate Debtor | 19.08.1981 Hmiiuce gyl =

4. | Authority under which Cormporate Debtor

is Incorporated / Registered ROC ~HYDERABAD

s L R P N
3. | sLabupn anBuiByl fners uflsy Brugian | oy @puETTITE

| Bovanty Cupgyern sfsry aowiy

Corpaorate identity No. / Limited Liability

Identification No. of Corporate Debtor U18100TG1991PLCO13088

4 | seaGupyp srguCurlyy fpesiggln
amguiGunlyl. sieLwTer eem.

U18100TG1991PLCG13088

Address of the Registered Office and Registered Office: Plot No.1, Survey aLa@buhy ariBuly sl Ld Spyond: wae el sila sekd08,
5- | Principal Office (if any) of Corporate Debtor| No.308, Venkateswara Cooperative = az g oz & ,) 4 m‘i é;; mﬁi&ﬁ sam Q. W;‘ Batn. i Ry
Industrial Estate, Jeedimetla, AR B G SORER U callr, gho@ui
, OIS,
Hyderabad, Telangana-500 855 ap500 855.
5 lrlso%vency()ommencemem Date in respect | 02.04.2026 6. | aLsrtuim anjBurlyl Bnevengdlen 02.04.2026
of Corporate Debtor (Order uploaded on 07.04.2026) Bersrsoousid! GerLmign G5 (Order uploaded on 07.04.2026)
Estimated Date of Closure of Insolvency 7. | Baersausd diey sevippsop
7+ | Resolution Process GaR02020 apaayd asr_sghunjsstubn Csd) 03.10.2026
Name and Registration Numberof the_ V.DURAISAMY g |Borsin Sjoy Cananjss V. guengambl
8. | Insolvency Professional acting as Interim | Reg No: 1BBYIPA-002/iP-N00609/2018-2019/11862 Ganfiompen puflsr Guusj, Reg No: [BBVIPA-002/IP-N00608/2018-2019/11862
Resolution Professional ¥ ) 6

9. | Address and e-mail of the Interim Resolution | V.DURAISAMY
Professional, as registered with the board | RESOLUTION PROFESSIONAL
Reg No: IBBIIPA-002/IP-N00609/2018-2019/11862

397, Precision Plaza, Third Floor, No. 23,
Anna Salai, Teynampet, Chennai - 600 018.
karurdurai.samy@gmail.com

wpmd ude) sie.

Address and e-mai 1o be used for comespondence
with e Interim Resolution Professional

397, Precision Plaza, Third Floor, No. 23,
Anna Salai, Teynampet, Chennai-600 018
candidcirp@gmail.com

10.

9. | BmLstew Sjey Canenyps V. gyl
RESOLUTION PROFESSIONAL

Gunficsapenm mudler apseuf]
byt Weinsighssd gpmenst) Reg No: IBBIIPA-002/IP-NGOB09/2018-2010/11862
h 397, iMFladwar Senrer, apaipTaig
SoNb, 623, DT FTEDEU.
BpambBuiemnt., Goamner- 600 018

karurdurai.samy@gmail.com

11.] Last Date for Submission of Claims 21.04.2026

397, dfdadwer Jemarn, Jaug semc, aam 23,
swam srow, CeamibuimL, Gedaman-80018
candidcirp@gmail.com

10.| BeoLsie Siey Oanemps
Q@gnfispenn muflan &g
apwouf & Benrenshaed (tpaseu!

Classes of creditors. if any, under clause (b) of
42.| sub-section (6A) of section 21, ascertained by
the interim resolution professional

Not applicable

11.| Cenflémasa swiidéa Bnd Gadl 21.04.2026

Names of Insolvency Professionals identfied o act

12. | Ay 21 2.8y (6A)- 20 aamy (b)-6ht dip
Borsara gnonan Gsnfed gpapurmyaa
UfdatulL aLsgryis aumssa

(eBsays Baiaia)

Bevepey

13.| 25 Authorised Representative of creditors ina cless | Not applicable
{Three names for each class}
14 {a) Relevant Forms and Web link:
"1 {b) Detalls of authorized https:/fwww.ibbi.gov.in‘home/downloads
representatives are available at Physical Address: As contained in the Serial No 10.

13,85 ame sasyisaa gpanyia

s Qawdvl soLwIed sraiule
Grrguy foa Ssrfdpmpuradsr Ouuizs:
(3ifans samigigi pagy Suuisd)

Deeves

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/S. CANDID
INDUSTRIES LIMITED on 02.04.2026.

The Creditors of M/S. CANDID INDUSTRIES LIMITED are hereby called upon to
submit their claims with proof on or before 21.04.2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The Financia! Creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

V.DURAISAMY
INTERIM RESOLUTION PROFESSIONAL
{Reg No: IBBUIPA-002/1P- N00609/2018-2019/11862

Date : 09.04.2026
Place: Chennai

14.|(2) Qun@ggwren Lgasad wipb Web link:
{b) widmrgiion Sydhdesten https:iiwww.ibbi.gov.infhomeldownloads

lugaes EoLégn e GryuaPhysical) apaauf’: sufkns mest 10-60 o diiang,

Publihed on ©9 04 o2k,
in Finamaad Brpvess
Maktal Hural(Tamy

M/S. CANDID INDUSTRIES LIMITED  dlgiesang g Guimdlmaiar Gpmadiy SrsGib
Gsuset gpempenis Capdlus Payessn st Sicmmund 02.04.2026 syaigy 255700 Gorens!.
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